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Sor the Respondents , . hong

er Reporters of local pepers may beallowed
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2. To be referred to the Reporter or not?
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X
The petition.r hercin was working as Zconomic Inyestigator

\
on ad=hoc basis in Grade-1IV of the Indian Economic Service. He

continued in that grade till 31.7.1979 vwhen he mitired on

h)

Superannuetion. Ho has prayed for extending

O

' the relief granted by the Hon'ble Supreme Court to Nurender
Chsadha and others in CMP b .2604/85 and WP Mo W 1595/79 decided

. o ls /- - ) o ~ _ K - - - i N
on'11.2.1986., The respondents in their reply have takea the

stand that 4he drit Petition b -1295/79 in Nerender Chadha Vs,




Union of lédia was'fiied 0n 5.12.1979 by the petitioner

therein. The same was decided by the Hon'ble Supreme Coh;t

en ll.é.l@Bé. The vetitioner in the present CA on the

other hand supzrannuated w.e.f. 31.7.1979, i.e2., much

be fore the date of filing the said Vrit Petition. It is,

therefore, the ir pontention thst the orders of the Hon'yle
"7} Supreme Court in the said Writ Petition ére not apslicable

to the petitioner.

2. We have considered the matter and are not inclined
to interfere in this case firstly because the petitioner
retired from szrvice cn 31.7.1979 more than a decade 2ago.

Further he chose to file this application only on 19.2,1987

623

when according to Section 21 of the Administrative Tribunals
Act, 1935, he éhould have come to the Tribunal after filing

a representation with thé. respondents for nonextension of

the benefit of the Hon'ble Supreme Court's decision to him
and ;n Case no decision was communicasted to him within a
;eriod~of si x months immediétely theregfter. In these
circumstances, we are of the view that the matter is barred by

limitation &s prescribed under Section 21 of the Administrativ
Y

Tribunals Act, 1985 and accordingly the OA is dismissed as

time barged. .No costs,
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